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*  Date of Orders 16-8-95.
Betweens | |
1. BeN.Murthy.

2. V.V.Krishna Reddy. R 7 _
3. K.Govindaswamy | .. Applicants,

-and .

-1, Union of India, rc1. by its Secretary, -
Min.of -Communications, lept.of Telecoms,
sanchar Bhavan, New Delhi. = . )

[}

2. The mirector(s T-II) Min.,of Commuriications, . '
Zept.of Telecommunications, ganchar uhavan New Delhis

3. The Chief General'Manager; Telecoms,
andhra Circle, AWFHyderabac.

4o The Telecom Ldst,.Manager, o i
» Lept.off Telecommunications, T :
Tirusati; Chittodr-“’st.A.P. o SO _ K

5. The 3ub 41v131on11 ung1n~cr(HRL
C/o the Telecom ist,kznager, ,.L.TlrUf~t1~501.

O. MiSambasiva Pillai. LIO, Fakalas
Te Mudurali, GI Tirucati
8. P.Narasimha Kao. LIO Tirupatis
9. &.Loraiksnna. LIO Futtoor,
10. G.Chanﬁraiah.:‘ _ !
.11, K.boulali SI, Chittoor.
. GeHarinath SI N¥galapiiram.
V.Venkatraju, LIC, Chiittoors
K;Naiamaprasad,“alo Puttoor.

- .

L}

E.C.kecCappa, SI0 Pal amanery. , : B o

RO s B

P.Zubramanyam. SIO Chi ttoor, ' /
S. K. -bdul Gaffoor. SIC), Palamaneru.
G.Venkataramonaiah, £%:0, Pileru. o {-

L]

=

o

o~ A s W
a
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o

o weNarapra Raju, SI0 S:athyavedu.
60 ., N.Lakshmesiah, $I0, T irupathi.
21 « Ke.lkamachancdraiaha, $I 0 Madanapalli.
220, lhvbaibcul shukur. SIC:, Pakala.

23. « HMuMellikarjuna I0 Ti.rumala.
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B.N. Murthy and 2 others . oagipp o (5

<« K.X. Chakraparthy - - f@ﬁ-?-

- 11 T.‘R lxl‘i_
i

E 2R (:J)

Union of India, rep. by Secretary = -

M/o Communications, D/o Telecom,’ Sancgar .Bhavang)
New Delhi and 29 others

N.R, Devaraj - ____AOVLUATE FLil THZ
: ReSeidoc il (5)

»r -

THt H.

.U-'n
I:

SHRI @BBTICE M.G. CHAUDHARI, VICE CHAIRMAN

THC HC.'BLE SHRT M, RAJENDRA PRASAD, MEMBER (ADMN.)

1. Yhether reportsrs of locs 1 opapers mzy Le zligusd ta sgs
the Judgsisnt? : ‘
2. To be refsrres ta thsgﬁaerQaz ot nat ?
3. WJnather their tordshius u157 to s2u chs Poir copy of '
. the judgament? - - : -
4, yhether(ths Judgement is to bs circulst:d -to the othef
vencheg? : i :

Judgement delivsted by Hon'bla Shri Justice MG Chaudhari,ve




-INJTHE CENTRAL AIMINISTRATIVE TRIBUNAL HYDERABAD BENCH :AT HYDRRAELD:
o -
~Date cof Order:2§§i‘1;}f36.
Betweens
1. BeN.Murthy.

2. V.V.kKrishna Reddy. _
3. K.Govindasﬁamy : ‘  «e Applicants,

anc .

1, Union oif India, rer. by its Secretary, _
Min.of Communications,iept.of Telecoms, oo .
Sanchar Bhavan, New Lelhi. ' :

2. The “lrector(uT-II) iineof Communicqtlons,_.-;
Dept.of Telecommunications, gancbar Bhavan, New EElhia

3. Thc Chief General Manager, Telecorns,
andhra Circle, AJF.Hycerabace.

4, The T¢lecom List.ranager,
lept.of Telecommunications,
firurati, Chittoor-zist.A-P.

5. The Sub Ldvisional Longin: er{HiD)
C/o th: Telecom idst.Menacer, ..P liIUf“ti—SOlo

6. M.Sambasiva Pillai. LIO, Pakcla.

7o MeMurali, GI Tirupati

8. P.iarasimha L@o. LIO Tirupatis

9. h.loraikanna. LIO Futtoor,

10. G.Chanireiah.
< 11, k;ﬁoulali 58I, Chittoora
2. GC.JHarinzth SI N¥galapiuram. )
23.-V,Venkatraju, LIC, -Chiittoor. ’
K.N.amaprasad, SI0 Puttoor. , c =
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5. B.C.lil€dCa2ppa. SIO . Pal amanery. PR
6o P.Subramanyam. 5I0 Chi ttoor, - ] ’

S. K, -baul Gaffoor., SIC), Palamaneru.
G.Venkataramdnaiah, S$3i0, Pileru.
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- 4024 LeNarapre Raju, SI0 SPathyavedu.
60 . H.Lekshmeiah, SIO, Tiirupathi.
21 . Kelizmachencdraiaha, &I 0 Madanapalli.

220, 1%L./bcul shukur. SIC:, Pakalas
23 .« u.halllkarjuna $I0 Ti rumala,

-
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24, C. Balaiah, SIO, Tirupathi

25. D, Munuswamy Naidu, SIO,IChittoor
26. M. Subbarayulu, sio, Chittoor

27. N. Adinarayana, Lineman,Chittoor
28. A. Krishnaiah, Lineman, Puttur

29, K. Nagaraja, Lineman, Puttur

30. T. Siddappa, Lineman, Tirupathi : Respo
Counsel for the applicants - : K.K., Chakr:

Advocatse

N.R, Devar:
Sr.CGSC

Counsel for the resPondents'

-n

Coram

HON. MR, JUSTICE M.G., CHAUDIARI, VICE CHAIRMAN

HON. MR, H. RAJENDRA PRASAD, MEMBER (ADMN,)

A

ndents

hvarthy

A J




/(@

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.992/96 . | 3d6.29-11-96

B.N. Murthy and 2 others Vs, Union of India, rep. by

Secretary, M/o Communications, D/o Telecommunicationsg,

Sanchar Bhavan, New Delhi and 29 others,

ORDER

Mr. K.K. Chakravarthy for the applicants. Mr
Satyanarayana for Mr, N.R, Devaraj for the responden

i

2. Vide order separately passed on RA.116/96, QA
consent taken up for final order.

3. For the reasons recorded separately today in
order in OA.1007/96, the OA is allowed té be withdra
prayed and the following order is passed :

Learned counsel for the applicants seeks to

ts.

m— A
:15'b 3 y:?’ e
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ithe

wWn as

ithdraw

the OA on the ground that it has been rendered infrurtuous

in view of the fact that OM dated 11-7-96 on the basfis on which

the impugned OM was issued itself has been withdrawn| by the

DOT letter No,7-27/94-NCG dated 9-9-96 and in order

A

enable the applicants to avail of the steps as may bp taken

up by the respondents in view of the withdrawal of t

‘OM. We are satisfied that the OA may be allowed to

be

withdrawn for the reasons stated by the learned couqsel. It

is also apparent that on the date on which the order

was

passed the OM had already been withdrawn and the caure of

action of the applicants had become infructuocus.

4, The UA is accordingly allowed to be wéfthdrawn rith

the clarification that the applicants will be eligib

le to

be dealt with in accordance with the action as may the been

0‘20

he said-«,fmh_



proposed to be taken up by thé respondents consequent
upon the withdrawal of the OM dated 11-7-96,
5. we have passed, the above order on the assumption
that $ince the 1mpugn§d'0M dated 6-8-1996 was based|on
q%ﬁ dated 11-7-96 as a;consequence of the withdrawal|of
the gﬁ dated 11-7-96 by the DOT memo dated 6-8-96, has

been rendered ineffective and inoperative,

6. No order ag to costs.
. 4,
%
. (8. Rajendira] (M.G. Chaudhar})
Member “&d Vice Chairman
Dated i November 29, 96 | o
ated i November 29, o,
Dictated in Open Court ﬂ}fqﬂma el
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